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CASE LAWS

IADMINISTRATIVE

Supreme Court: Administrative action valid despite absence of formal order

S. P. Chandrakar Vs. State of Chhattisgarh & Ors., Dated:30.07.2026, (MANU/SC/0768/2026; 2026
INSC 769)

The Supreme Court has observed that where a statutory authority is empowered under the
relevant law to take a particular action, such action does not become invalid merely because it is
issued in the form of a "circular" or "communication" instead of a formal "order". The Court
observed that "Once the power exists and it is clear that this particular power has been exercised, the
style under which it was exercised would not denude or weaken the authority enabling it to exercise
such power."

| civiL

Supreme Court: Ad Valorem court fee payable on appeals challenging Land Acquisition
statutory benefits

Tehri Hydro Development Corporation Ltd. Vs. S.P. Singh & Ors, Dated: 31.07.2026,
(MANU/SC/0777/2026; 2026 INSC 773)

The Supreme Court has observed that an appeal under Section 54 of the Land Acquisition Act,
1894 challenging only the statutory benefits awarded to landowners such as the additional
amount under Section 23(1-A), solatium under Section 23(2), and statutory interest under Section 28
must be accompanied by ad valorem court fee under Section 8 of the Court Fees Act, 1870.
Dismissing Tehri Hydro Development Corporation Ltd.'s appeal, the Court ruled that these statutory
benefits are integral and inseparable components of compensation and not independent claims.
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Supreme Court: Successive Impleadment applications are barred by Res Judicata
under different CPC provision

Sanjiv Kumar Vs. Shakuntla Devi and Others, Dated:27.07.2026, (MANU/SC/0741/2026; 2026 INSC
747)

The Supreme Court has observed that a second impleadment application under Order XXII Rule
10 CPC is barred by res judicata if an earlier plea under Order | Rule 10 was rejected on merits and
both applications involve the same parties, cause of action, and relief before a competent court.

| consTITUTION

Supreme Court: National Commission for Scheduled Castes lacks power to pass binding
orders

Mumbai Port Authority Vs. National Commission for Scheduled Caste & Ors., Dated: 28.07.2026,
(MANU/SC/0753/2026; 2026 INSC 755)

The Supreme Court has observed that the National Commission for Scheduled Castes (NCSC)
cannot pass enforceable orders in service matters, holding that its powers under Article 338 are
limited to making recommendations and offering advice. It consequently overturned the Bombay
High Court's judgment affirming the NCSC's directions.

| cONTEMPT OF COURT

Bombay High Court declines contempt action against police over alleged illegal arrest

Binod Agarwal Vs. State of Maharashtra, Thr. Commissioner Of Police and Ors, Dated: 28.07.2026,
(MANU/MH/5407/2026)

The Bombay High Court has held that mere allegations of an illegal arrest or violation of the
Supreme Court's guidelines laid down in Arnesh Kumar v. State of Bihar, Joginder Kumar v. State of
Uttar Pradesh, and other decisions are not, by themselves, sufficient to initiate civil or criminal
contempt proceedings against police officials. The bench refused to commence contempt action
against Mumbai Police, observing that allegations of non-compliance with arrest guidelines must first
be established through appropriate legal proceedings and cannot automatically amount to contempt
of court.

| crIMmINAL

Supreme Court upholds the constitutionality of life sentences without remission until
natural death

Ramasrey @ Fakkad Vs. State Of Uttar Pradesh, Dated: 29.07.2026, (MANU/SC/0757/2026; 2026
INSC 764)

The Supreme Court has upheld the constitutional validity of sentences requiring imprisonment for
the remainder of a convict's natural life, dismissing petitions challenging such punishments. It also
rejected pleas by four groups of convicts, including former death row prisoners, against such
sentences.
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Supreme Court: Accused person's advocate cannot remain present during entire police
interrogation

The State Of Andhra Pradesh Vs. Suda Suresh Veera Venkata Naga Raju, Dated: 27.07.2026,
(MANU/SC/0740/2026; 2026 INSC 744)

Clarifying the scope of Section 38 of the BNSS, the Supreme Court held that an arrested person has
the right to meet an advocate of their choice during police interrogation, but the provision does
not permit the lawyer's continuous physical presence throughout the questioning.

Supreme Court Registration certificate alone can't secure interim release of seized
vehicles

Krishnan Narayana Vs. State Of Andhra Pradesh and Ors. Etc, Dated: 27.07.2026,
(MANU/SC/0742/2026; 2026 INSC 748)

The Supreme Court has observed that registration certificate alone does not determine
entitlement to interim custody of a seized vehicle under Sections 451 and 457 of the CrPC. The
Court further observed that “Registration is a relevant factor, but it is evidentiary and not conclusive of
entitlement to interim possession.”

Allahabad High Court: Suspension of sentence plea need not take priority if appeal is
ready

Pawan Kumar Pandey Vs. State of U.P. Thru. Prin. Secy. Home Lko. Dated: 28.07.2026,
(MANU/UP/1728/2026)

The Allahabad High Court has observed that if parties are ready to argue a criminal appeal or revision
on merits, an application for suspension of sentence need not be prioritized, and the court may instead
proceed with the final disposal of the appeal or revision.

Madras High Court directs state and judiciary to expedite rape and POCSO trials

XXX Vs. The Director General of Police & Ors., Dated: 29.07.2026, (MANU/TN/2278/2026;
2026:MHC:3126)

The Madras High Court has directed the State Government and judiciary to accelerate the
investigation and trial of rape and POCSO cases, stressing strict adherence to the timelines
prescribed under Section 346 BNSS and Section 35 of the POCSO Act.

Allahabad High Court Reduces cop's sentence in 1984 attempt-to-murder case, awards
Rs. 35,000 to victim

Bux Ullah Alias Burey Ali Vs. State of U.P., Dated: 27.07.2026, (MANU/UP/1727/2026;
2026:AHC:154435)

The Allahabad High Court has upheld the conviction of a former police constable in a 1984 attempt-
to-murder case but reduced his jail term from six years to four years. It also directed that Rs. 35,000 be
paid to the victim as compensation from the enhanced fine of Rs. 40,000 imposed on the convict.
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| cYBER LAW

Delhi High Court: Copyright owners and ISPs cannot unilaterally declare a website
'Rogue’

Home Box Office Inc. & Ors. Vs. Streamzy.To & Ors., Dated: 27.07.2026, (MANU/DE/5188/2026;
2026:DHC:5967)

The Delhi High Court has observed that neither copyright owners nor internet intermediaries can
unilaterally declare a website as a "rogue website" for blocking. While right holders need not
approach the Court each time a piracy site resurfaces under a new domain, the final determination must
rest with the Court.

| FAMILY

Supreme Court: Adultery plea must be decided before final maintenance order

Himanshu Chordia Vs. State of Rajasthan & Anr., Dated: 31.07.2026, (MANU/SC/0787/2026; 2026
INSC 778)

The Supreme Court has observed that when a husband raises a plea under Section 125(4) of the
Code of Criminal Procedure alleging that his wife is living in adultery, the issue cannot be
postponed until the final disposal of the maintenance proceedings. Setting aside the Rajasthan
High Court's order, the Court ruled that if the husband produces clear and cogent evidence that prima
facie establishes adultery, the trial court must decide the application under Section 125(4) before
passing the final maintenance order, as adultery disentitles a wife from both interim and final
maintenance.

| INsoLVENCY

Supreme Court IBC moratorium doesn't shield promoters, directors from consumer
complaints

Tejas J.Shah & Amisha T. Shah & Ors. Vs. Mantri Technology Constellations Pvt.Ltd., Dated:
27.07.2026, (MANU/SC/0743/2026; 2026 INSC 746)

The Supreme Court has observed that a moratorium under the Insolvency and Bankruptcy Code,
2016, against a residential project developer does not bar consumer complaints against its
promoters or directors, and such complaints cannot be rejected solely because insolvency
proceedings are pending against the company.

Case Laws
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| LAND AcauisiTION

Karnataka High Court: Bengaluru-Mysuru Corridor Could be Biggest Scam, Farmers
Deprived of Land

Nandi Infrastructure Corridor Enterprise Limited & Anr. Vs. M/S A M R Housing, Dated: 29.07.2026,
(MANU/KA/2786/2026)

The Karnataka High Court has observed that "BMICP may be one of the biggest scam in the State of
Karnataka and it demonstrates how a State, which is the trustee of the natural resources on behalf of the
citizens, can allow the private interest to flourish in utter violation of the constitutional mandate and the
law to the detriment of environment, ecology and against the public interest for questionable
considerations.”" The court further observed that "The NICE project has done nothing but to benefit its
proponents in an astronomical way at the expense of the landowners and the public interest in general.”

| LAW OF EVIDENCE

Supreme Court: Recoveries u/s 27 of Evidence Act alone cannot sustain conviction;
1988 murder acquittal restored

Khalil Pasha & Ors. Vs. Abdul Rasheed & Anr., Dated: 28.07.2026, (MANU/SC/0748/2026; 2026 INSC
754)

The Supreme Court has restored the acquittal of six men in a 1988 murder case, holding that
recoveries under Section 27 of the Indian Evidence Act, 1872 (now Section 23 BSA) alone cannot
sustain a conviction unless independently linked to the crime by reliable evidence.

| MOTOR VEHICLE

Supreme Court urges road safety awareness campaigns

Reliance General Insurance Company Ltd. Vs. Om Parkash & Ors., Dated: 30.07.2026,
(MANU/SC/0767/2026; 2026 INSC 767)

The Supreme Court has observed that " The Ministry of Road, Transport and Highways, Government of
India, as also the respective counterparts of the States should, we may suggest, undertake campaigns
through all mediums such as awareness drives, social media, etc. to drive home this importance;
introduce measures to ensure strict compliance; and also streamline the process of issuance/renewal of
licenses. Other issues such as regulation of driving schools, the affordability thereof, and accessibility in
terms of regional languages, when it comes to applications and tests, etc. also need urgent attention."

Supreme Court: ‘Reach stacker’ is not a Motor Vehicle but a Special Purpose Vehicle

under Motor Vehicle Act
Container Corporation of India Ltd. Vs. Rishi Ranjan Mishra & Ors. Dated: 29.07.2026,

(MANU/SC/0758/2026; 2026 INSC 763)

The Supreme Court has observed that a Reach Stacker used exclusively within an Inland
Container Depot is not a "motor vehicle" under the Motor Vehicles Act, 1988, as it is a special-
purpose vehicle designed for use only within enclosed premises.

Case Laws
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Karnataka High Court upholds RTO's power to cancel registration secured by false
documents

The State of Karnataka & Ors. Vs. Neeraj Kumar Sharma, Dated: 28.07.2026, (MANU/KA/2705/2026)

The Karnataka High Court has set aside a Single Judge's order quashing the seizure of a Mercedes-
Benz AMG G63 allegedly registered using fabricated documents to evade tax. It held that the
registration was fraudulent, and the transport authorities acted within their statutory powers.

| PROPERTY

Supreme Court explains inheritance of Christian wife’s property

Shakuntala & Ors. Vs. Robert Anthony & Ors., Dated: 30.07.2026,
(MANU/SC/0769/2026; 2026 INSC 765)

The Supreme Court has observed that property purchased by a man in the names of his two wives
belongs to the wives and cannot be treated as the husband's property for applying succession
under Section 33 of the Indian Succession Act, 1925. The Court ruled that the share of the
predeceased wife would devolve in accordance with the Act governing her estate, while the second
wife's share would pass separately to her legal heirs. Setting aside the judgments of the courts below,
the Court clarified that succession must be determined on the basis of the actual ownership of the
property and not on the assumption that it formed part of the husband's estate.

Supreme Court Courts may grant lesser relief under Order VIl Rule 7 CPC, but not a
different claim

Maragadham Vs. Periyaraja and others, Dated: 29.07.2026, (MANU/SC/0756/2026; 2026 INSC 757)

The Supreme Court has observed that Order VIl Rule 7 CPC allows courts to grant a lesser or
alternative relief arising from the pleaded and proved facts but cannot be used to award partition
in a title declaration suit, as it rests on a separate cause of action requiring an independent factual
basis.

| sERVICE

Supreme Court grants seniority benefit for ad hoc service within promotion quota

The State of Uttarakhand Vs. Jagdish Chandra Kandpal & Ors., Dated: 29.07.2026,
(MANU/SC/0754/2026; 2026 INSC 759)

The Supreme Court has observed that Deputy Collectors promoted on an ad hoc basis within the
prescribed promotion quota are entitled to count their continuous ad hoc service towards
seniority once their promotions are regularized. The Court further observed that the State
Government's failure to consult the Public Service Commission before extending ad hoc
appointments beyond one year could not deprive promotees of this benefit, as the lapse was
attributable to the State and not the employees.

Case Laws
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Supreme Court: Service benefits can't be refused due to missing ACRs not attributable
to employees

High Court of Judicature for Rajasthan Vs. Abhay Jain, Dated: 29.07.2026, (MANU/SC/0755/2026;
2026 INSC 762)

The Supreme Court has observed that a judicial officer wrongfully discharged from service cannot
be denied Selection Scale and Super Time Scale due to missing ACRs for that period. It ruled that
an employer cannot benefit from its own wrong and must assess entitlement based on available valid
ACRs.
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| civiL
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29.07.2026
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NEWS IN BRIEF

The Supreme Court has ordered States and Union Territories lacking State
Commissioners under the Rights of Persons with Disabilities Act, 2016, to make the
required appointments within four weeks, cautioning that any delay or non-
compliance will invite strict scrutiny.

The Bombay High Court has revoked the FDA's suspension of a Radisson hotel’s
food licence, holding that minor inspection deficiencies did not justify continued
action despite satisfactory overall compliance.

The Delhi High Court has declined to remove a police excesses case from the
supervision of DCP Sandeep Lamba, observing that his reputation cannot be
tarnished solely based on a viral video showing him slapping a woman protester
during the Cockroach Janta Party (CJP) protests.

The Bar Council of India has instructed all State Bar Councils to prominently
publish the Supreme Court's interim order restricting unauthorised circulation of
court hearing recordings, along with its circular on advocates' digital ethics and
social media conduct.

The Punjab and Haryana High Court has issued seven directions regarding the
functioning and regulation of the Legal Aid Defence Counsel (LADC) System, aimed
at ensuring transparent appointment of defence counsels, preventing misuse of the
scheme, and improving access to legal aid for accused persons.

The Supreme Court has refused to entertain the Lokpal's plea against the Delhi
High Court's order quashing a CBI preliminary enquiry into alleged irregularities in
National Productivity Council promotions. The High Court held that public servants
must be heard before action under Section 20(3) of the Lokpal Act.

The Supreme Court has criticized Uttarakhand High Court judge for examining
issues concerning a former client's land, reiterating that judges should not hear
matters involving previous clients and disapproving the expansion of unrelated writ
proceedings.

| CONTEMPT OF COURT

27.07.2026

The Supreme Court has issued contempt notices to the Chief Secretaries of 15
States over alleged non-compliance with its directions to eliminate manual
scavenging, directing them to explain within four weeks why contempt
proceedings should not be initiated.
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| cRIMINAL

30.07.2026

29.07.2026

28.07.2026

27.07.2026

| EDUCATION

28.07.2026

The Kerala High Court has extended its interim stay on proceedings in the sexual
assault case against Manjummel Boys director Chidambaram S. Poduval, continuing
protection granted earlier while the matter remains under judicial consideration.

The Supreme Court has quashed the trial court's order summoning former Prime
Minister Dr. Manmohan Singh in the coal block allocation case, accepting the CBI's
closure report and holding that there was no justification for rejecting it.

Rajya Sabha has passed the Prevention of Insults to National Honour
(Amendment) Bill, 2026, extending statutory protection to the National Song,
Vande Mataram, by bringing insults or intentional obstruction to its singing within
the ambit of the Prevention of Insults to National Honour Act, 1971.

The Supreme Court has observed that no coercive measures be initiated against
persons participating in the CJP protests across various States & directed the
immediate release of detained minors. It excluded individuals with criminal
antecedents from these relief and allowed investigations in registered FIRs to
continue.

The Rajasthan High Court has held that failure to provide written grounds of arrest
does not by itself justify bail, unless the accused establishes actual prejudice arising
from the lapse and lack of awareness of the reasons for arrest.

The Punjab and Haryana High Court has held that caste-based abuse allegedly
made during a telephone call does not fulfil the SC/ST Act's requirement of
occurring in a "place within public view", upholding the accused's discharge from
charges.

The Supreme Court has granted bail to two UAPA accused, holding that their
nearly 12-year incarceration without any likelihood of an early conclusion of the trial
violated their fundamental right to personal liberty under Article 21 of the
Constitution.

The Bombay High Court has ruled that externment under Section 55 of the
Maharashtra Police Act depends on the authority's satisfaction regarding the
collective activities of a gang, whereas Section 56 applies to the conduct of an
individual.

The Delhi High Court has directed the ECI to ensure electoral roll revision duties
assigned to school teachers do not become excessively burdensome, while
reiterating that Section 27 of the Right to Education Act, 2009 limits non-
educational work.

| ENVIRONMENT

29.07.2026

News in Brief

The Supreme Court has struck down the Centre’s 2021 Office Memorandum on
retrospective environmental clearances, ruling that such approvals can only be
granted through a valid statutory notification under the Environment (Protection)
Act, not by an executive memorandum.
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| FAMILY

27.07.2026 The Allahabad High Court has set aside an FIR, ruling that police cannot
investigate marriages between consenting adults, and observed that such inquiries
amount to an abuse of criminal process and violate the fundamental right to
personal liberty.

| INsoLVENCY

29.07.2026 The Delhi High Court has directed the winding up of Paytm Payments Bank on the
RBI's petition following cancellation of its banking licence, while permitting the
official liquidator, under Section 291 of the Companies Act, 2013, to appoint legal
advisors for the liquidation process.

| MOTOR VEHICLE

27.07.2026 The Gauhati High Court has ruled that 100% functional disability may be
recognised despite 10% permanent physical disability if a head injury completely
impairs earning capacity, holding that medical disability cannot be equated with
loss of livelihood.

| sErvICE

31.07.2026 The Public Examinations (Prevention of Unfair Means) Amendment Act, 2026
has come into force, strengthening the legal framework against paper leaks
through stricter penalties, time-bound investigations, fast-track trials, and
enhanced safeguards to ensure the integrity of public examinations. It received
Presidential assent and came into effect on 1 August 2026.

| TRUST AND SOCIETIES

28.07.2026 The Kerala High Court has directed the Guruvayur Devaswom Managing
Committee to ensure audits are conducted in strict compliance with the Guruvayur
Devaswom Act. The Court also ordered immediate corrective measures after
identifying deficiencies in the concurrent audit mechanism under the Act.

News in Brief
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(@\ NOTIFICATION UPDATES
CENTRAL

I RESERVE BANK OF INDIA

Notification No.: DOR.SOG(SPE).REC.178/13.03.00/2026-2027 RBI/2026-2027/215, Dated:
30.07.2026, MANU/RMIC/0327/2026

The Reserve Bank of India has issued revised instructions for small finance banks regarding interest
rates on Rupee bulk deposits, mandating uniformity across branches and requiring disclosure on
bank websites. The amendments also allow banks to offer differential interest rates on bulk
deposits based on the Liquidity Coverage Ratio framework.

Notification No.: DOR.SOG(SPE).REC.177/13.03.00/2026-2027 RBI/2026-2027/218, Dated:
30.07.2026, MANU/RMIC/0326/2026

SEBI has amended the Buy-back of Securities Regulations to freeze promoter holdings at the ISIN
level during buy-back periods, allowing tendering of shares and invocation of pre-existing
encumbrances. Depositories are required to establish an operational framework to implement these
changes effectively.

Notification No.: DOR.ACC.REC.N0.186/29.67.001/2026-2027 RBI/DOR/2026-2027/208,
Dated : 30.07.2026, MANU/RMIC/0319/2026

The Reserve Bank of India has issued the Third Amendment Directions for Payments Banks
governance, modifying existing guidelines on share-linked instruments and remuneration
disclosures. These amendments, effective from April 2027, require banks to include share-linked
instruments as part of variable pay and disclose remuneration details in their annual financial
statements.

Press Release No.: 2026-2027/766, Dated: 27.07.2026, MANU/RPRL/0467/2026

The Reserve Bank of India has issued draft amendment directions to enhance efficiency, liquidity,
and transparency in the issuance and transfer of Securitisation Notes. Public comments on these
drafts are invited until late August 2026.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Circular No.: HO/19/19/11(2)2026-AFD-RAC2/1/17617/2026, Dated: 30.07.2026,
MANU/SMIS/0058/2026

The Securities and Exchange Board of India (SEBI) has introduced the "Green-Channel: AIF Rollout
Upon Document Acknowledgement" (GARUDA) mechanism to streamline the process for
launching schemes by Alternative Investment Funds (AIFs). This mechanism allows AlFs to launch
new schemes after a specified period post-filing with SEBI, with certain exemptions for Al-only funds,
LVFs, and Angel Funds. The circular outlines the responsibilities of Merchant Bankers and AIF
Managers in ensuring accurate disclosures in the Placement Memorandum.
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I MINISTRY OF FINANCE

Circular No.: 34/2026-Customs, Dated: 30.07.2026, MANU/CUCR/0035/2026

The Central Board of Indirect Taxes and Customs (CBIC) is automating the refund application and
processing for courier imports through the Express Cargo Clearance System (ECCS) to enhance
efficiency and ease of doing business. The new ECCS Refund Module allows electronic filing and
processing of refund applications, replacing the manual process, with a transition period until the
end of September 2026.

Notification No.: GSR679(E), Dated: 30.07.2026, MANU/FNSV/0033/2026

The draft rules for the Indian Insurance Companies (Inquiry, Adjudication and Appeal) Rules,
2026, outline procedures for handling complaints, inquiries, and appeals related to contraventions
under the General Insurance Business (Nationalisation) Act, 1972. The rules specify the roles of
adjudicating officers and appellate authorities, the process for filing complaints and appeals, and the
factors to consider when imposing penalties. The draft is open for public objections or suggestions
before final publication.

Notification No.: 18/2026-Customs (ADD), Dated: 27.07.2026, MANU/CUSA/0018/2026

The Ministry of Finance has imposed a definitive anti-dumping duty on imports of Low Ash
Metallurgical Coke from Australia, China, Colombia, Indonesia, Japan, and Russia to protect the
domestic industry from material injury caused by dumped imports. This duty will be effective for five
years and is aimed at countering the adverse effects of such imports on the local market. Certain
exceptions apply for specific uses and types of coke.

I MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY

Notification No.: SO4182(E), Dated: 28.07.2026, MANU/EINT/0024/2026

The Ministry of Electronics and Information Technology has extended the timeline for implementing
the order related to certain product categories, including television sets, under the Electronics and
Information Technology Goods (Requirements for Compulsory Registration) Order, 2021. The
new implementation date is set for 26.01.2027.

I MINISTRY OF AGRICULTURE AND FARMERS WELFARE

Press Information Bureau, Dated: 28.07.2026, MANU/PIBU/0936/2026

The Pesticides Management Bill, 2026, drafted by the Department of Agriculture and Farmers
Welfare, aims to align with current requirements and the Jan Vishwas Act. It was circulated for
comments to various stakeholders, including government bodies, pesticide manufacturers, and
the public, receiving numerous suggestions on pesticide management and regulation.

Notification Updates
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I INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY

Notification No.: IRDAI/Reg/11/225/2026, Dated: 30.07.2026, MANU/IRDA/0027/2026

The document outlines the regulations set by the Insurance Regulatory and Development
Authority of India for imposing penalties on defaults or contraventions under the Insurance Act,
1938, and the Insurance Regulatory and Development Authority Act, 1999. It details the
procedures for initiating penalty proceedings, issuing show cause notices, conducting hearings, and
determining penalties, with provisions for appeals and payment. The regulations aim to ensure
compliance and deter breaches within the insurance sector.

Notification No.: IRDAI/Reg/7/221/2026, Dated: 30.07.2026, MANU/IRDA/0026/2026

The Insurance Regulatory and Development Authority of India has amended the regulations for
Insurance Surveyors and Loss Assessors to align with the Sabka Bima Sabki Raksha Act, 2025,
enhancing operational efficiency. Key changes include replacing “license" with ‘registration,”
updating fee structures, and revising procedures for registration and annual fee payments. The
amendments aim to streamline processes and ensure compliance with updated insurance laws.

Press Release, Dated: 29.07.2026, MANU/IRDA/0024/2026

The IRDAI has advanced the implementation of the Sabka Bima Sabki Raksha (Amendment of
Insurance Laws) Act, 2025 (SBSR Act) reforms, strengthened policyholder protection, and approved
a new general insurer. Key reforms include amendments to regulations for insurers and
intermediaries, establishment of a Policyholders' Education and Protection Fund, and a new
framework for penalties. These measures aim to enhance operational flexibility, accountability, and
investor confidence in the insurance sector.

I MINISTRY OF COMMERCE AND INDUSTRY

Notification No.: 06/38/2026-DGTR, Dated: 29.07.2026, MANU/COMM/0187/2026

The Ministry of Commerce and Industry has extended the deadline for filing Questionnaire
Responses in the anti-dumping investigation on Biaxially Oriented Polyamide (BOPA) Films from
China and Thailand to Dated 15.08.2026. Interested parties must submit both confidential and non-
confidential versions by this date, with no further extensions granted.

| MINISTRY OF cOAL

Press Information Bureau, Dated: 29.07.2026, MANU/PIBU/0946/2026

The Coal Exchange Rules, 2026 establish a regulatory framework for transparent and efficient
trading of coal and its processed forms through an online platform. The rules outline the roles of
the Coal Controller Organisation, procedures for registration, market oversight, and mechanisms
for price discovery and grievance redressal. The exchange aims to ensure fair and competitive
pricing while preventing market manipulation.

Notification Updates
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I MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

Press Information Bureau, Dated: 29.07.2026, MANU/PIBU/0949/2026

The PARIVARTAN Scheme aims to modernize trucks and buses in Delhi-NCR by replacing old,
high-emission vehicles with cleaner alternatives like BS-VI compliant and electric vehicles. It
offers financial incentives, policy support, and flexible options for vehicle owners to encourage
the transition to cleaner mobility, thereby improving air quality and public health in the region.

STATE

I LABOUR AND EMPLOYMENT

Notification No.: G.S.R.30, Dated: 29.07.2026, MANU/SNRJ/0125/2026

The Rajasthan Legal Metrology (Enforcement) Rules, 2011 have been amended to revise
verification fees for weights, measures and measuring instruments, prescribe higher compounding
fees for legal metrology violations, and introduce an Improvement Notice mechanism allowing
businesses to rectify non-compliance within a specified period before further action. Businesses
should review the revised fee structure, strengthen legal metrology compliance, and promptly
address any Improvement Notices within the prescribed timeline.

| FINANCE (EXCISE)

Notification No. FD 11 PES 2025, Dated: 28.07.2026, MANU/SNKE/0184/2026

The Karnataka Excise (Distillery and Warehouse) (Second Amendment) Rules, 2026 permit
licensed distilleries to establish Distillery Factory Out-lets for liquor tasting and retail sale to visitors
under a regulated licensing framework, introducing application, renewal, fee, record-keeping and
operational requirements. Businesses should obtain the prescribed licence, comply with
sourcing, sales, stock maintenance and reporting obligations, and align operations with the new
excise conditions before commencing outlet activities

Notification Updates
27 July- 1Aug 2026 [/ manupatra




INTERNATIONAL UPDATES

)
Ny

| AUSTRALIA
Banking

Federal Court confirms banks may terminate fintech relationships over anti money laundering risks

The Federal Court of Australia has confirmed that financial institutions may lawfully discontinue business
relationships where Anti Money Laundering and Counter Terrorism Financing concerns are supported
by a genuine risk assessment. In Bano Pty Ltd v Australian Settlements Limited [2026] Federal Court of
Australia 932, the Court refused to restrain Australian Settlements Limited from suspending payment
services provided to the fintech company. The judgment recognized that courts will generally avoid
interfering with a reporting entity's risk based compliance decisions when they are properly documented
and supported by evidence. The decision also emphasizes the importance of monitoring end users,
maintaining effective Anti Money Laundering and Counter Terrorism Financing controls, and ensuring
contractual arrangements permit customer exits where financial crime risks arise.

Employment and Labour

Australian court warns against misuse of generative artificial intelligence in employment litigation

The Federal Circuit and Family Court of Australia has highlighted the dangers of relying on generative
artificial intelligence without proper verification during legal proceedings. In Ba v Sterling Parts
Australia Pty Ltd [2026] Federal Circuit and Family Court of Australia 1245, the applicant relied upon
documents generated with assistance from an artificial intelligence chatbot while pursuing claims under
the Fair Work Act 2009 (Commonwealth) relating to employment status, general protections, unpaid
wages, annual leave and superannuation. The respondents repeatedly sought production of supporting
evidence referred to in the pleadings. The Court's observations reinforce that artificial intelligence
generated material must be carefully verified and supported by authentic evidence before being
presented in judicial proceedings.

Information Technology and Data Protection

Privacy regulator closes review after finding Qantas had adequate data protection safeguards

The Office of the Australian Information Commissioner has decided not to commence a formal
investigation into the 2025 Qantas data breach, concluding that there was insufficient evidence of non
compliance with the Privacy Act 1988 (Commonwealth). The incident resulted from a voice phishing
attack targeting an employee of an overseas service provider, leading to unauthorized access to customer
information. During its assessment, the regulator recognized Qantas' privacy governance framework,
supplier oversight, staff cybersecurity training, role based access controls and prompt incident response
measures. The report highlights that organizations should strengthen cybersecurity governance, third
party oversight and breach response procedures to demonstrate compliance with Australia's privacy
obligations.
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| cANADA

Capital Markets
Canadian securities regulators launch consultation on modernizing public company regulation

The Canadian Securities Administrators have published Consultation Paper 51-406, Modernizing the
Regulation of Public Companies, inviting stakeholders to comment on possible reforms to Canada's
reporting issuer framework. The consultation examines whether the existing distinction between venture
and non venture issuers remains appropriate and explores alternative classification methods based on
market capitalization, assets, revenue or public float. Regulators are also considering whether smaller
issuers should be allowed to use alternative financial reporting frameworks to reduce compliance costs.
Public comments may be submitted until 13 November 2026, after which the proposals will be assessed
for possible regulatory reforms aimed at improving the efficiency and competitiveness of Canadian capital
markets.

Healthcare and Life Sciences
Supreme Court of Canada confirms patent protection for dosage regimen inventions

The Supreme Court of Canada, in Pharmascience Inc. v. Janssen Inc., 2026 Supreme Court of Canada
26, has ruled that claims relating to a dosage regimen may qualify as patentable subject matter while
reaffirming that methods of medical treatment remain generally unpatentable. The dispute concerned
Canadian Patent No. 2,655,335, covering the dosing schedule for INVEGA SUSTENNA, a medicine used
to treat schizophrenia. The Court upheld the decision of the Federal Court of Appeal, finding that the
patent claimed a patentable dosage regimen rather than an impermissible medical treatment method. The
judgment provides important guidance on the interpretation of the Patent Act and clarifies the distinction
between valid pharmaceutical inventions and excluded methods of medical treatment.

| cHINA

Information Technology and Data Protection
China proposes revised personal information security standard to strengthen privacy compliance

China has released a revised draft of the Personal Information Security Specification, which is intended
to replace General Standard Technical Specification for Personal Information Security GB/T 35273-
2020 and provide updated guidance for compliance with the Personal Information Protection Law.
Although the draft standard is not legally binding, it has consistently been relied upon by regulators during
enforcement activities. The proposed revisions introduce stricter requirements concerning employee
personal information, cross border data transfers, lawful processing of personal information and
incident response obligations. The draft reflects China's increasing emphasis on data governance,
national security and stronger regulatory oversight, encouraging multinational businesses to review and
enhance their privacy compliance frameworks.

| HoNG KONG

Capital Markets
Hong Kong Stock Exchange introduces listing reforms to improve market competitiveness

The Stock Exchange of Hong Kong Limited has implemented a series of amendments to its listing
framework following the conclusion of its Listing Framework Competitiveness Review. The revised
Listing Rules, which came into force on 24 July 2026, are intended to strengthen Hong Kong's position
as an international fundraising destination. Under the new framework, eligible applicants with pending
listing applications may amend their submissions to seek listing under provisions applicable to Weighted
Voting Rights structures, Biotechnology Companies, or Specialist Technology Companies without
withdrawing and refiling their applications. The reforms are expected to provide greater regulatory
flexibility, simplify listing procedures and encourage innovative businesses to access Hong Kong's capital
markets.
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Taxation

Hong Kong proposes wider tax incentives for funds and family investment structures

The Hong Kong Government has introduced the Inland Revenue (Amendment) (Preferential Tax
Regimes for Funds, Family-owned Investment Holding Vehicles and Carried Interest) Bill 2026 to
broaden the scope of its preferential tax framework. The proposed legislation expands the categories of
eligible funds to include pension funds, endowment funds, sovereign wealth funds and certain single
investor fund structures. It also extends the range of qualifying investments by covering digital assets,
overseas immovable property, loans, carbon credits and several additional investment products. By
removing existing restrictions and increasing tax certainty, the Bill seeks to strengthen Hong Kong's
position as a leading asset and wealth management centre while attracting greater domestic and
international investment.

| mALAYSIA

Banking

Malaysia grants stamp duty relief for commercial property transactions in Johor Singapore Special
Economic Zone

The Malaysian Government has introduced two remission orders granting a 40 percent stamp duty
concession on eligible commercial property transactions within Flagship A (Johor Bahru Waterfront)
and Flagship B (Iskandar Puteri) of the Johor Singapore Special Economic Zone. Effective from 1
January 2025 until 31 December 2034, the incentive applies to both instruments of transfer executed
between developers and individuals and loan or financing agreements entered into with approved
financial institutions. The initiative is intended to encourage commercial property investment, reduce
acquisition costs for purchasers and stimulate economic activity within the Special Economic Zone. The
measure also supports the Government's broader objective of strengthening cross border investment and
regional economic development.

Construction
Court of Appeal clarifies when adjudication awards may support winding up proceedings

The Court of Appeal of Malaysia has provided important guidance on the interaction between the
Construction Industry Payment and Adjudication Act 2012 and the Companies Act 2016 in VKPT Sdn
Bhd v LLC Infra Sdn Bhd (Appeal No. W-02(NCC)(A)-171-02/2025). The dispute examined whether an
adjudication decision that had not been registered as a court judgment under Section 28 of the
Construction Industry Payment and Adjudication Act 2012 could nevertheless form the basis of a
winding up petition. The judgment clarifies the legal effect of temporarily binding adjudication
decisions and explains how courts should assess adjudicated debts where contractual disputes remain
unresolved. The ruling provides greater certainty for parties involved in construction disputes and
corporate insolvency proceedings.
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| PHILIPPINES

Competition and Antitrust
Philippine Competition Commission raises merger notification thresholds

The Philippine Competition Commission has revised the compulsory notification thresholds for mergers
and acquisitions through Memorandum Circular No. 26-001, which became effective on 1 March 2026.
Under the updated framework, notification is required only where the Size of Party exceeds Philippine
Peso 9.1 billion and the Size of Transaction exceeds Philippine Peso 3.8 billion. The revised limits
reflect inflation, economic growth and changing market conditions while enabling the regulator to focus
on transactions with greater competitive significance. The Circular also establishes an automatic annual
adjustment mechanism, ensuring that notification thresholds remain aligned with future economic
developments.

Energy and Natural Resources
New framework introduced for off grid transmission and system operation charges

The Energy Regulatory Commission has issued Resolution No. 19, Series of 2026, introducing a
comprehensive methodology for calculating off grid transmission wheeling, system operation and
metering charges. The framework sets out the method for determining the Annual Revenue
Requirement, taking into account capital returns, depreciation, operating expenses and applicable taxes.
It also establishes procedures for rate adjustments arising from force majeure events, changes in
electricity demand or grid interconnection. Regulated entities are further required to conduct annual
assessments of under recovery or over recovery of charges and obtain regulatory approval for necessary
adjustments, promoting transparency and consistency in the regulation of off grid electricity services.

| THAILAND

Immigration
Thailand moves to standardize deportation process for foreign nationals

The Thai Cabinet has approved in principle a draft regulation introducing a uniform administrative
framework for the deportation of foreign nationals who breach immigration, employment or foreign
business laws. The proposed Regulations of the Office of the Prime Minister on Deportation do not
create any new deportation powers but establish a coordinated process for government agencies to
exchange information and process cases. The draft identifies 6 categories of violations that may be
referred to the Minister of Interior, including unlawful employment and offences under the Foreign
Business Act. The proposal seeks to improve inter agency coordination, enhance consistency in
enforcement and ensure that deportation decisions continue to be made after considering the facts and
circumstances of each case.
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| VIETNAM

Compliance
Vietnam proposes extensive reforms to the Land Law 2024

The Vietnamese Government has released Draft Law No. 01, proposing significant amendments to the
Land Law 2024 to align land administration with the country's new local government structure. The Draft
introduces changes relating to land pricing, State land recovery, enforcement against unused land and
mandatory digital compliance obligations. It also removes district level authority and redistributes
responsibilities between provincial and commune authorities while expanding the categories of projects
for which the State may recover land. In addition, the proposal requires completion of the national land
database by the end of 2026, introduces compulsory digital land registration and mandates non cash
payments from 2027, reflecting Vietnam's continued transition towards digital governance.

| usa

Arbitration

United States court stays discovery while deciding application to compel arbitration

A United States District Court has reinforced the strategic importance of arbitration agreements by
staying discovery while considering an application to compel arbitration in Sanchez v. Insureus, 2026
Westlaw 2099366 (United States District Court for the Eastern District of California, 21 July 2026).
The plaintiff alleged that the defendant relied on invalid customer leads, whereas the defendant argued
that the dispute was governed by an existing arbitration agreement. After conducting a preliminary
assessment, the Court found that the application raised sufficiently arguable issues and ordered a
temporary stay of discovery until the arbitration question is decided. The ruling demonstrates that
parties may significantly reduce litigation costs and avoid unnecessary pre trial proceedings while the
enforceability of an arbitration agreement is being determined.

Capital Market

Financial Industry Regulatory Authority seeks comments on proposed best execution reforms

The Financial Industry Regulatory Authority has issued Regulatory Notice 26-15, inviting public
comments on proposed revisions to its best execution guidance following the United States Securities
and Exchange Commission's proposals to amend Regulation National Market System. The
consultation considers how broker dealers should assess order routing, internalized trading, extended
trading sessions and the treatment of held and not held orders if existing trade through obligations are
removed. It also seeks views on the impact of artificial intelligence, tokenised securities and emerging
trading technologies on execution quality. Interested stakeholders may submit comments until 25
September 2026, after which the regulator will consider possible updates to its best execution framework.

United States Securities and Exchange Commission proposes default electronic delivery framework
for securities disclosures

The United States Securities and Exchange Commission has proposed Regulation Electronic Delivery,
which would permit electronic delivery of information required under the federal securities laws as the
default method without obtaining prior affirmative consent from recipients. The proposed framework
applies to a broad range of regulated entities, including public companies, private issuers, broker dealers,
investment advisers, investment companies and transfer agents. It covers disclosures such as
prospectuses, annual reports, proxy statements, investment adviser brochures and trade confirmations
while preserving existing substantive legal rights and obligations. Public comments on the proposal are
invited until 21 September 2026, and the Commission has proposed a 2 year implementation period
following adoption of the final regulation.
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